
CENTRAL ADMINISTRATIVE TRIBUNAL# JABAJjPUR BENCH, JABALPUR 

i n a l  A p p l ic a t io n  No» 335. o f  2006 

u r ,  t h i s  th e  12 th  day o f  Ju n e , 2006

, S r iv a s ta v a , V ice  Chairman 
K . G aur, J u d i c ia l  Member

O rig

Jab  a lp

i*b le  D r , G*
S n ' b l e  S h r i A.

Rajkumar P a t e l ,  s / o ,  l a t e  S h r i 
Nand Kishore P g .te l, aged 32 y e a r s , 
r/ o . 144-A, Vacdana N agar, G oha lpu r , 
J a b a lp u r ,  Laboi^r-B, T ic k e t No,

032 , GCF, JBP .

(By Advocate -

Applicant

S h r i S .K . P a thak )

V e r s u s

1* Union o f  Ir| d ia , th rough  S e c re ta ry , 
M in is t r y  o f  D e fence , N orth  B lo c k ,

New D e lh i .

2 . D ir e c to r  G eneral o f  Ordnance F a c to r ie s , 
Ordnance Fc.ctory B oard , through-
i t s  Chairms.n* 10-A, S .K . Bose Road,
K o lk a ta  (WB).i

3 . S en io r  General Manager,

Gun C arr iag
J a b a lp u r  < MP) •

4 • J o i n t  Gener 
Gun C arr iag  
J a b a lp u r .

e F ac to ry ,

a l  Manager (A dm in ), 
e F ac to ry ,

Respondents

O R D E R  (O r a l)

By D r. G .C . S r iv a s ta v a . V ice  Chairman -

Heard the  le a rn e d  counse l fo r  th e  a p p l ic a n t .

2 . The le a rn e d  counse l fo r  th e  a p p l ic a n t  has s u b m itte d  t h ^ t  

a r e p re s e n ta t io n  has been f i l e d  to  th e  General Manager 

(P e rs o n n e l) , Gun C a rr iag e  F acto ry  on 31 .01 .2006  fo r  re le a se  

o f  h is  annual i.ic re m e n ts * This was fo llo w e d  by an A dvocate 's  

n o t ic e  s u b m itte d  on 10 .4*2006 . I t  i s  s u b m itte d  t h a t  no 

d e c is io n  has been communicated to  the  a p p l ic a n t  on these  

r e p r e s e n ta t io n s , The le a rn e d  counse l fo r  th e  a p p l ic a n t  

s ta te s  t h a t  he t d . l l  be s a t i s f ie d  i f  th e  J o i n t  General Manages 

(Admin) i s  d ir e c te d  to  d ec id e  h is  r e p re s e n ta t io n s  w ith in  a 

re a so n ab le  tim e
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* 2 *

3* A c c o rd in g ly , we d ir e c t  re sponden t No, 4 J o i n t  General 

Manager ( Admin),, Gun C a rr ia g e  F ac to ry , J a b a lp u r  to  dec ide  

the  r e p re s e n ta t io n s  o f  th e  a p p l ic a n t  w it h in  a p e r io d  o f  two 

months from th e  da te  o f  r e c e ip t  o f  copy o f  t h i s  o rd e r  ! 

a lo n g w ith  copy o f  th e  a p p l ic a t io n  w hich may a ls o  be t r e a te d  

as p a r t  o f  h is  r e p re s e n ta t io n s . A l l  th e  grounds s ta te d  i n  j 

the  a p p l ic a t io n  may be co ns id e re d  by the  re s p o n d e n t^  No. 4 

and a d e t a i le d  and reasoned  o rde r  be passed  com m unicating to  

th e  a p p l ic a n t  w it h in  th e  s t ip u la t e d  p e r io d *

4* The O rig ina l!. A p p l ic a t io n  i s  d isposed  o f  i n  terms o f  the  

a fo re s a id  d ir e c t io n s *
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(A*K* G aur)
J u d ic a l  Member

(Dr* G .c ,  s r iv a s ta v a )  
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